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On the materials, it is not possible to take the vieu

that the respondents violated the interim order dated 22,3.1991

by uhich the Tribunal had directed to consider engaging the

applicants as casual labourer in preference tolheir, juniors and

outsiders. The copy of the order uihich has been produced

before us, clearly shows that the respondents have obeyed the

orders in other several cases for engaging the persons concerned

as casual labourei; This itself is sufficient to indicate that

the respondents are making honest efforts to engage the casual

labours in whose favour the directions have been issued by the

Tribunal. The only grievance of the applicants is that their

juniors and outsiders have been re-engaged. In fact, it does

not indicate that any outsider has been engaged. No material
h'

has been placed before us by the petitioners that those persons

uho have been engaged in pursuance to the order made by the

Tribunal are juniors to the applicants. In this state of
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affairs, it is not possible tc take action under the

Contempt of Courts Act. It is enough to dispose of this

petition observ/ing that the respondents undoubtedly uill
-2- order

pay attention to the interim/of the Tribunal

dated 22,3,1991, CCP is accordingly disposed of.
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